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State Government of Andhra Pradesh 
have submitted the following seven 
proposals dUring 1993-94 for 
devE'lopment of tourism In the state -

SI Name of the 
No project 

Restaurant at Golconda Fort 

2 Restaurant at Bora Caves 

3 Wayside facilities at Mallepalll 

4 Tourist lodge at Hemavatl 

5 Tourist complex at Mantralayam 

6 Tourist complex at Nacharam 

7 Restaurant at Warangal Fort 

Out of these five projects amount 
Ing to Rs 59 76 lakhs have since been 
sanctioned 

Agricultural Credit 

1703 SHRI SOBHANADREES-
WARA RAO VADDE Will the MInister of 
FINANCE be pleased to state 

(a) whether the credit quantum and 
percentage In overall lending by nation-
alised banks fulfilled the raising demand 
for agricultural credit and 

(bllf not, the avenues proposed for 
raising the level of lending to farmers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PAR-
LIAMENT ARY AFFAIRS (DR ABRAR 
AHMED) (a) and (b) The eXisting credit 
polICY IS formulated to meet the credit 
needs of agnculture and aHled actMttes. 
Rural borrowers all over the country are 

prOVided loans by Public Sector Banks, 
coooerative banks and Regional rural 
Banks (RRBs) for actIVities undertaken by 
them on their own or thro~gh schemes 
framed by Government In this regard Un-
der Service Area Approach all Villages In 
the country are now allocated to the 
branches of commercial banks and RRBs 
All the service area branches of 
commercial banks and RRBs are now 
preparing Village-Wise annual credit plans 
which take Into account the reqUirements 
of credit for all types of borrowers In the 
Villages Including small medium and 
large farmers In terms of gUidelines of 
Reserve Bank of India to all commercial 
banks are required to extend atleast 18 
per cent of their total credit for direct agri-
culture A number of steps have also 
been taken With a view to Increase the 
flow of agricultural credit The Important 
ones are 

(I) Banks have been Instructed that all 
applications upto credit limit of Rs 
25 000/- are to be disposed off 
Within a fortnight and those over Rs 
25,000/- Within 8 to 9 weeks 

(II) To facilitate speedy disposal of ap-
plications, the applications forms 
are made available In regional lan-
guages Terms and conditions re-
garding margin/security should be 
printed on the reserve of the appli-
cation form rtse" 

(III) The Interest on loans upto Rs 
25,0001- IS kept low at 120% per 
annum 

(IV) Term loans are proVIded at conces-
slonal rates 

(v) No thlrd-perty guarantee or collat-
eral secunty IS to be InsISted upon 
for loans upto As 10,0001-
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(vi) Appropriate sanctioning powers 
have been delegated to the rural 
branch managers so that majority of 
loans applications are sanctioned at 
branch level itseH. 

[Translation] 

Foreign Exchange Reserves and 
Export 

1704. SHRI KHELAN RAM 
JANGDE: Will the Minister of FINANCE 
be pleased to state: 

(a) the estimates of foreign ex-
change reserves and export target fixed 
during the current financial year; 

(b) whether the target has been 
achieved; 

(c) if not, the feasons therefor; 

(d) whether the Government have 
received complaints about acquisition of 
Dollars through Havala Bazar and retum 
through trade market; and 

(e) if so, the steps being taken by 
the Government to prevent such activities 
in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) to (c). Foreign exchange re-
serves are the net result of all external 
transactions and no target was fixed in 
this regard for the current financial year. 
The target for exports (DGCI&S) for 1993-
94 was fixed at $ 22.14 billion which rep-
resented a growth of about 20 pet' cent 
over actual exports of $ 18.42 billion 
(provisional) during 1992-93. Actual ex-

ports during April-January, 1993-94 at $ 
17.80 billion implied a growth of 21.4 per 
cent over the same period last year. The 
export target for 1993-94 is likely to be 
reached. 

(d) and (e). There is a common per-
ception that hard currency is acquired 
clandestinely abroad through the haw ala 
market by some Indian nationals and 
NRls, and is brought back to India 
through trade channels. This illegal route 
is sometimes adopted to launder unac-
counted funds, as export earnings are 
tax-exempt, as also to avail of export In-
centives under various schemes. The 
Enforcement Directorate takes prompt 
action against such racketeers as and 
when specific intelhgence IS received. 

[English] 

Creation of Free Trade Zones in 
Maharashtra 

1705. SHRI SHANTARAM POT-
DUKHE: Will the Minister of COMMERCE 
be pleased to state: 

(a) whether the Government have 
received any proposal from the Govern-
ment of Maharashtra to create free trade 
zones in the State; 

(b) if so, the locations suggested for 
creation of such zones by the State Gov-
ernment; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): (a) An 
Export Processing Zone is already func-
tioning in the State at Santacruz. Bombay. 
No proposal to set up another such Zone 




